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RAMESH NAIR 

  

 The matter is listed for Stay as per the High Court direction in its order dated 

04/02/2016. 

 

2. Shri Anand Nainawati, Ld. Counsel appearing on behalf of the appellant 

submits that against the common impugned order in case of other parties, the 

matter was finally disposed of by remanding to the Adjudicating Authority vide 

order no. A/12376-12435/2017 dated 11/09/2017. Therefore, he prays that the 

present matter may also be remanded to the Adjudicating Authority. 

 

3. Shri T.K. Sikdar, Ld. Asst. Commissioner (AR) appearing on behalf of the 

Revenue reiterates the finding of the impugned order. 
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4. We have carefully considered the submission made by both the sides and 

perused the records. We find that since in bunch of appeals against the common 

impugned order, some of the appeals were disposed of by remanding it to the 

Adjudicating Authority, therefore, the present appeal is also remanded to 

Adjudicating Authority to decide the matter afresh in accordance with the 

observations made in the Tribunal’s order dated 11/09/2017. The stay application 

also stands disposed of accordingly. 

 

 (Dictated and pronounced in the open court) 
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